ADDENDUM TO FORM G PUBLISHED ON 20-10-2026

INVITATION FOR EXPRESSION OF INTEREST FOR

M/S SHRI KARVIR NIVASINI MAHALAXMI ISPAT PRIVATE LIMITED

OPERATING IN BUSINESS OF METALS AND MINERALS AT KOLHAPUR

(Under Regulation 364 (1) of the Insolvency and Bankruptcy (insolvency Resolution Process of Corporate
Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS

1.| Last date for receipt of expression of interest 17.11.2026
(Originally 04.11.2026)

2.| Date of issue of provisional list of prospective resolution | 27.11.2026

applicants (Originally 14.11.2026)

3. | Last date for submission of objections to provisional list 02.12.2026
(Originally 19.11.2026)

4.| Date of issue of final list of prospective resolution applicants 12.12.2026

(Originally 29.11.2026)

5.| Date of issue of information memorandum, evaluation matrix and | 17.12.2026
request for resolution plans to prospective resolution applicants | (Originally 04.12.2026)

6. | Last date for submission of resolution plans 16.01.2027
(Originally 03.01.2027)

Note: All other particulars not specifically amended above, shall remain same as per the Form G
dated 20 October 2026.

SD/-

Purusottam Behera

Resolution Professional

In the matter of Shri Karvir Nivasini Mahalaxmi Ispat Private Limited
Registration No: IBBI/IPA-002/IP-00940/2019-20/12993

AFA Valid upto: 31.12.2026

IBBI Registered Address: Flat No.402, Sai Prasad Building,

Sion Kamgar CHS, Road No-29,

Sion (East) Mumbai, Mumbai City, Maharashtra ,400022
Correspondence Address: 402-403 Lotus Plaza Behind Laxmi Narayan
Mandir, Venus Corner, Shahupuri, Kolhapur, Maharashtra — 416001.
Email ID: purusosbbj@yahoo.com , ibc. knmpl@gmail.com

Place: Mumbai
Date: 04.11.2026




mphal: At least three insure-
gents were killed and two
gy—others injured in a gunfight
tweenrival militant groups
Manipur's Noney district
fednesday, olficials said

between groups in Manipur

Manipur violence commission gets 6th
extension, deadline pushed to May 20

New Delhi: The Cabinet s learnt o have approved anather

forthe

A heavy exchange of fire
roke out around 4 am at Tao-
aijang village in Kb

aiving itanother year, until May 20,

of Inquiry intotheManipur violence,

2027, tosubrmitits report, This

isthe sixth extension granted to it since the commission was

area, nvolvingcad

said.

en were recovered by locals,

arter surering
cardiac arrest
in classroom

New Delhi: & nine-year-old
class 3 girl died after sulfering
a cardiac arrest ingide her
classroom at Lovely Public
School in Mayur Vihar on
Wednesday morning, police
said.

W WW hRwwea -

prosecutlon |mmun|ty to CEC, ECs

Constitutional Validity Of Section 16 Of 2023 Act Challenged By MP, Activist

Fe Phata

New Delhi: The Supreme
Court on Wednesday agreed
to hear pleas of RJD MP Ma-
nojJhaandactivist Arun Ag-
rawal challenging the consti-

ZUF {(Jenchui} claimed
hat two of the deceased be-
tiged to the outfit and identi-
fied them asM Thaimei and G
mson. The outfit alleged
that the gunfight involved the
SCN(IM), ZUF{Kamson fac-
on) and NSCN-K (Niki Su-
ik The third deceased was
entified as Aihung Khum-

48

ba, a resident of Pungmon
Chingchen village.

Following the incident, lo-
cals, led by women, went to
the spot in an atlempt to pre-
vent further violence betwe-
en the rival groups, They also
used a public address system
to appeal to th dres to stop
firing, official 1

In a separate incident, a
comvoy of vehicles travelling
from Imphal to Ukbeul dis-
trict headquariers came un-
der multiple rounds of five
from unidentified armed gro-
ups between Leingangching
andT'M Kasomareas in Ukh-
rul district, Noone w
red in firing, officials

18

fiay.Singh@timesofindia.com

Javi Mumbai: A routinemor-

ey for a Eyearold auto-
shawdriverfrom Penas he
dentally swallowed his fo-
hbirush,

Rajendra  Malusare told
nebars hie was trying to nudge

Man has ‘brush’ with emergency
after morning ritual goes wrong

=Y
Doctars performed endoscopy to
remove the 19-cm-lang toothbrush

who advised an X-ray but the

an endoscopy revealed the 19-
em toathbrush inside his sto-
mach,

Gastroenterologist DrRao-
sahebRathod, whomanagedio
remove the toothbrush witho-
ut surgery, said that the main
concern was that as a tooth-
brush is long and rigid, it wo-
uid be dificult to manoeavre
through the digestive tract.

{inSept2023, The incident 1 ened

A5 per the origi i inSept 2023, the when the girl was standing in

lohelunglodlf[nmntl\'aga commission was required to submitits report by Nov 2023, 1ts. front of her class teacher and
nilitantoutfits, including the  mandate included inguiringinto the causes and spread of violence suddenly collapsed; the scho-
ljangrong United Front  andriots ofdifferent i Mampur ol's CCTV cameras also captu-
Jenchui) and its rivals, they  onMay3,2023,and th The latest extensic red the entire episode. Police
commusslonww!lrlwgetnearly!ouryearstu aninquiry receivedaPCReall around 9:52

The bodies of the three  that ted to conclude wil hs. T am, following which they initi-

atedan investigation,

According to police, school
officials rushed the girl to a
private hospital where doctors
declared her brought dead.

“We immediately rushed
her to a nearby private hospi-
tal. They told us to take her to
some other higher centre, We
took her to ancther hospital.
Our stafl members also infor-
med her family members, The
hospital told us that the girl
suffered cardiac arrest, Police
were infor med about the mat-
ter,” said the school principal
D Bhavna.

During the preliminary in-
vestigation, CCTV footage
showed the teacher immexlia-
tely rushing toheraid, picking
her upand trying to make her
sitonachair Severalother stu-
dents were seen gathering aro-
und the girl, while someof her
classmates rushed out of the
classroom to alert the school
authoritlesabout the incident.

The police officer said the
ineident was under investiga-
tion and that statements from
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£} The Palace, Udaipur (Rejasthan) 313001,
L . Petitioner|
| APPLICATION UNDER SECTION 276 OF
S THE INDIAN SUCCESSION ACT, 1925
=~ CITATION
A To,
-} ALL CONCERNED
g— WHEREAS the Petitioner, Shri Lakshyaraj

_Zsare visited a local physician,

toothbrush was not visible in
the scan. He was then reforred
1o Medicover Hospitals, where

is tonsil gland when the acei-
nt occurred. Initially Malu-

Afterseveral careful mano-
euvres, doctors successinlly re.
moved it through the mouth.

the girl's parents and the rele-
vant school authorities would
herecorded. pn

irectorate of School Education Secondary Uttarakhand

Nanoorekhera, Tapovan Road, Ralpur Dehradun T 13: 81440

| Bid Notification No 1447/ 5. e P {

E 'ender Notice”

Directorate of School Ediscaticn, Secondary, Utlarakhand invites e-Tenders fram

ou groviding G et ivbrid Goaching
hools s

2026

tutional validity of alaw pro-
vision granting blanket im-
munity from prosecution to
the Chiefl Election Commis-
sioner (CEC) and the Elec-
tion Commissioners{(ECs).

Abench of Chief Justice
Surya Kant and justices Joy-
malyva Bagehi and VMohana
issued notice to the Centre
and sought its response in fo-
ur weeks. The bench told ad-
vocate Fauzia Shakil, appea-
ring for Jha, and advocate
Neha Rathi, appearing for
Agrawal, that the court is
tagging the matter with a pe-
tition pending on the similar
issue, [ 1isted the matter for
hearing on Dec18,

Jha in the plea said it
challenges the constitutio-
nal validity of Section 16 of
the Chief Election Commis-
sloner and other Election
Commissioners {(Appoint-
ment, Conditions of Service
and Term of Office) Act,
2023, which bars every court

Supreme Court Ilsted the matter
for hearing on Dec 18

in thecountry from entertai-
ning or continuing any civil
or criminal proceeding aga-
instany personwho isor was
aCECorEC, foranythingdo-
ne “or purporting” to be do-
neinthedischarge of official
duty

The RashtrivaJanata Dal
(RJINMP saidthat Section 16
of the Act confers on unelec-
ted officials a shield that the
Constitution withholds from
the President of the repub-
lie, from every member of
Pardiament, and from every
judgeof thiscourtand of the

Delhi SIR: SC to hear plea on Nov19 on
concerns over EC’s Form 6 clarification

New preme Court on’ saiditwould hear on
Nowv 19 concerns raised over Election Commission's recent
clarification allowing voters, whose names were omitted from
the draft electoral rolls, to seek fresh enmlmentthmughFormﬁ
during the sp lint: revi Irollsin Delhi.

Thebench asked petitioners Anjali Bharadwaj and Amrita
Johritofilean appropriate application placing EC's Nov 3
clarification on record.

The advocate appearing for the petitionerssaid that voters
whose names figuredinthe 2026 electoral rolls but were
subsequentlyomitted during the SIR exercise should beallowed =
toseek restoration through Form 8 or the enumeration form,
rather than being compelled to register as new voters. rmi

¢
=
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the text of section 16 disclo-
ses the width of the protec-
tion granted under the said
section in so far as it hars al
kinds of prosecution incly
ding corruption, forgery and —
otherserionsoffences. “Hen- =
ce blanket protection from =™
legal proceedings conferved 2

by Section 16 of the 202;
to secure the object of inde
pendence s bad in law and

high courts.

“Parliament, by a late of-
ficial amendment toan ordi-
nary Bill, has handed the
Chief Election Commissio-
ner and the Election Com-
missioners a protection wi-
derthanallof them:civiland
eriminal, during office and
for lifeafter it, withnocarve-
out for corruption, mala fi-
desorerime and with noaut-
hority anywhere empowe-  has no nexus to the object o
red tolift it,” Jha's pleasaid.  safeguarding the indeper

Similarly, Agrawal inhis  dence of the Election Com-
plea said the bare perusal of  mission,” hispleasaid,

b

Riyadh airport missile strike:
Another injured Indian dies

NirupaVatyam
@timesofindia.com

Hyderabad: A missile stri-
keat Riyadh airportclaimed
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Plan of Manchar

= axpanancan Bigdera
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- ‘\ullampscrsw
Tescriphon

Bid documant avaiable on

in' webisite for downlrad
Pre-Bid Mesting (Drecerate of Schoal
aoucation

Dits and Time
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12 Nn«-nnnrznoﬁ
11:00 Hrs.

of Draft
qusmm:hayal Under Section 26(1) of Maharashtra Regional &
Town Planning Act, 1966
Outward: 1462/2026-27 Dade: 04/11/2026
Whereas the Manchar Nagar Panchayat, (hereinafter referred to
(hareinafter referred to as the as “the said Planning Authority,”) vide
Resoiution Mo 109 dated 22/11/2023 had declared its inlention to
prepare a Draft Development Plan of Manchar Magar Panchayal "said
ft D Plan*) for the area Lmdarnsjurtsducmn (herginafter

Laxat cale and tme for online submissicny 20 Nommnerzm.
upinad o bid (Technical & Financl Hrs
<4 | Bid (Techrical opening dats & tme 21 Now. :ms_m:m H
3 ligibility creria, detailed instructions/condtons and the prescnbed tendar

e
Director, Secondary Education.

mmm Lo a5 the said "area”) as per thi provision of seclion 23(1) read
with section 21{2) of Maharashtra Regional & Town Planning Act, 1966
(her?lnam;-( referred 10 as the "aadd Act™) and notice to that eflect is
in a Gazetta pune Division,

~{Pune Mahanagar Parivahan Mahamandal Ltd.

=l TENDER NOTICE - REQUEST FOR PROPOSAL (RFP)

__=| PMPML inviles proposals from interested and eligibéa Bidders for “SELECTION

o OF A CONCESSIONAIRE FOR DESIGN BUILD, FINANCE. OPERATE AND
=| TRANSFER (BFOT) OF STAINLESS STEEL BUS SHELTERS OM PUBLIC
- PRIVATE PARTNERSHIP (PPP) BASIS IN PMC/PMROA LIMITS® Cluster NoJ1,

| Cluster No.2, Cluster No.3, Cluster No.4 through e-lendering process on

www.mahatenders.gov.in. Please rafer 1o tha uploaded e lender document for
-+ further deteds end associated terms from 05M1/2026 onwards. Tender dates are

- available on ourwebsite www.pmpmi.of

Tender Sale Date
Pre-Bid Meeting Date pm

Tender Submission Date From 05 /11 2026 To 26111 /2026.02.30 pm
Technical bid Opening Date | : 2711112026, 02.30 pm

From 0511 /2026 To 26 /11 /2026, 02.30 pm
; 18111/2026, 03.00|

Part:10n 14

‘And whareas, as per tha provision in section 24 of the said A, the
Manchar Nagar Panchayal vide Order No. 3358202324 dt, 16/01/2024
has appointed Assistant Director, Town as “Town Planning officer” to
prepare ihe sald Draft Development Planfor the sald area;

And whereas In accordance with the provisions of the said Act, the
Town Planning Officer and Assistant Direclor of Town Planning, Pune
Branch, after preparing the Existing Land Use Map under Section 25 of
I s2id Act, prepared the Draft Development Plan of the said amwea by
making reasoned medifications (along with remarks) as deemed
appropriate from the planning perspective in the changes proposed by
I General Body of Manchar Magar Panchayat vide Resclution No. 28
dated 18/06/2026, and handed cver the same 1o the sald Planning
Authority for publication undes Section 26(1 )of the said Act.

And whereas, the said Planning Authority has passed Resolulion
No.03, dated 03/11/2026 to publish the ssid Draft Devalopment Plan
undes section 26(1) of the said Act. For inviling suggestiansiobjections

| PMPML reserves the right to accept or reject any proposal at any time
the same.

€3 TendarNo 05-ADVT- ZS(CNshalhcl 1 'le1darNI>ﬂB-AD\l"I' 26 (Clustar Na.2),

=f Tendi=Mo 07-ADVT-26 (Clusher No.3), Tendes Mo 0B-ADVT-26 (Cluster No.4)

Theref: yp tve maid Draft
[ Plan zk under section 26(1)of

Nagar P

7| Date - 0511172026 Chief Executive Officer

for IMW Wwestion;objs«:mns from the public. The copy of the said

ADDENDUM TO FORM G PUBLISHED ON 20-10-2026
INVITATION FOR EXPRESSION OF INTEREST FOR

M/S SHRI KARVIR NIVASINI MAHALAXMI ISPAT PRIVATE LIMITED
FERATMA W BCSINERS F MEDU S AR MINERALS 7 nuuupun
(Uindler Fugulation 384 (1) of the Insoivency and Baskmnpt
wu..t.-mmwan Prooess of Corparats Paraons) Ragulstions 2015)

P Plan Bl\d Reporllharea(ma I:ap[opminrlmpecnm of
1 ThaChefOﬁcar Manl:haqu;arPanchaya[
2. Agsistant Director, Town Planning, Pune Branch
The suggestionsicbjections if any, in writing from the public in this
regard with reasons, shall be submitted to the Chief officer, Manchar
Nagar panchayal, within the petiod of 30 days from the date of
of the Notice in Maharashira Govt. Gazette.

| RELEVANT PARTICULARS
Last date for racalpt of expesssion of intarest

17.11.2026
(riginaily 4.11.2026)
Dt of Bsua of provisional kst ol prospactive 111 0

resotion appicants Oﬁglra\y 4.11.2026)
.| Last date for subrmissicn of abjections t provisinal s | 02,1
Yon'h'.,'.\ 19.11,2026)

4| Dl of fs=ue of final 1k of prospacive 12122028
| resoltion applicants (Driginaaly 29.11,2026)
5, | Date of ksua of information memarandum, 17122026

| | evalustion maix and request for resalution plans 1o
| prospective reschuson spplcants
Last dabé Jor submissicn of rescibion pans

(Driginaly 04.12 2008}

16013027
(Onginally 08.01.2027}

Pote: All olher particulars nol specdically amandad abova, shall remain sama as per
he Form G dated 20 Cctabar 2026.
sD/-

Purusotiam Behera
Es0lution Protessional
In the matter af Shri Karvir Nvasini Mabalnami Ispat Prvate Limited
Mo: IBBIAPA-002/1P-
AF

HNo-24,

: 402403 Lotus Plaza Bahird Laxmi Narayen Mandr,
Vernis Cormar. Shabupur. Kohagur, Haharashize - 415001

Suggestions/objections received by the Manchar Nagar panchayat
withiin the period of the 30 days from the date of publicalion of this Natice
in

asecond Indian life Wednes-
day. as Shaik Sayeed (36)
from Telangana's Kamared-
dy, died after spending near-
1y three weeks in critical ca-
re. He was among those wo-
unded in the Oct 10 attack
that killed Hyderabad resi-
dent Mohammed Yousuf Ali
(46). The attack killed 13 peo-
ple from several countries
and wounded more than 200,

The Indian embassy con-
firmed Sayeed's death, say-
ing he had been undergoing
treatment in the ICU of a Ri-
vaidh hospital. It offered to

Fili Phatny 48

=
A file photo of King Khali
International Airpert in Riyadh,
Saudi Arabia, which Yemen's
Iran-backed Houthis said they
attacked in Oct

help bring his mortal rema-
instoIndiaorarrange his fu-
neral in the Saudi Arabian
capital, depending on his fa-
mily's wishes. “..We have
been by his family's side
throughout, and we remain

After SCrap, 27 -
structures from
BEST station

with them now We convey
our heartfelt condolences to
the family and friends,” the
embassy posted on X

Aresident of Saini Baba
Colony in Kamareddy, Saye-
ed had lived in Saudi Arabia
for nearly 12 years. He had
worked at aStarbucks outlet
atRiyadhairport for thepast
Few years. His brothers also
worked in Saudi Arabia,
while his mother, wife and
slsters-in-law lived in Te-
langana.

Yousul's two sons, who
were wounded in the missile
strike, continued to receive
treatment. His elder son un-
derwent knee surgery. while
doctorshad toampuiate toes
onhis younger son's foot.

plot removed

Mumbai: Brihanmumbai Mu-
nicipal Corporation (BMC) on
Wednesday removed 27 com-

mercial structures from a plot =

reserved for a bus station in

Mumbai, a day after Supreme =

Court ordered a freoze on the sa-
lary of the civic chief over non-
cormpliance with its divections.

The drive was carried out on =

the 340ksquaremetre plot re-

served for a BEST bus station =

under Town Planning Scheme-
IL BMC's R-Ceniral ward carri-
od out the operation with the

hely of 70 workers and employe- =
o5, while police personnel were =

mobilised to maintain securit

the corporation said in a state- =

ment. Fm

TGTRANSCO invit

TRANSMISSION CORPORATION OF TELANGANA LIMITED
2-PROCUREMENT TENDER NOTICE

tha wark |

Tha copies of the said Draft D p
be available to the public at reasonable price in the office of the Manchar
Nagar Panchayal, Sd-
Place-Manchar (Smt. Kiran Markand]
Chief Officer,
Manchar Nagar Panchayat

of “Supply, Eraction, Testing and Comarhssnnmg of (i) 2nd circuit stringing onj

axisting towers of 132KV DC/SC Location Mo.57 of leaza-5

bome saler foeder () 132 K DEISC Ine from Location No.57 to 132/33KV 85|
Ganganpally (il) 132KV Bey at 132/33KV S5 leeza (v} 1326V Bay at 1321353V |
S8 Ganganpally in Jogulamba Gadwal Diatrict an Tumkey Basis’, vide Spec. |
Mo.TGT-[CONST-1)-e-01/26-27. Further details can be seen|
(@htipiiw tender slingana govin.; Phone Mo.040-Z3386000, Exin: 3262,
3356, 3508, 3572; smail ID-ce.const 1 @tgiransco.com I

aui-
Chiat Enginesr/Constructiond |

L. o, - T37-PRIOL-AGENCYADNTIRZ6-27 Di: 04,14 2006

TA.MIL NADU I:D DPEIIA}'I'.'E SUGAR FEI]ErIIATIDH oD

danam

el
E-Mail: tamiinaduco

hort e- -lin
for the :ah: of surplus Bagasse of 2026-27 season

On line bids ane invited gowin fram
the consurnars for sala of suplus Esgasse {or an approximate quardity of
24,635 MT from Co-operative Sugar Mils in Tamd Natu. The upset price for
sale of surpius Bagasse of 2026-27 season s Rs. 367 0V-par MT (Basic Price)
The last dale for submissicn of
will be opened on 18.11.2026 at
11.30A.M. Bidsin physical form not accepted.
Place Channsl - 35

Dale : 04112006 DIPR/3FTS 12026

Sealed Percentage rate / llem rate e-tenders are invited Irom !

NAGPUR METROPOLITAN REGION DEVELOPMENT AUTHORITY

(¥ with

W.MADASNLT/PW.D./NM.C. orather Gowt. Dept.as uerelvglbllrly criteria for Two works. The details of
works will be uploaded on tender website i.e. www.mahatenders.gov.in

e “ﬁ?m

3, which should reed as
CORRECTION Mo, 1787120107
Pune, Date - 04/11/2026

Mrs, Reshma Mohan Shitole, Adwcate

Ground Floar. Maga Canfra, Hadapsar,

An unidenitied dwsascd waiTiar,
F}i'hanam\ spealclng nmﬂ

nuyu‘;"mnl

CO RRIG 3 NDUM

This & in rafi Mokica
Dubllshw in THE TIMES DF MDA

PAPER dated 24102026 in

Office: Shap Ko.: H-111,
Pung 411021

Mah.: 9604402892
D DEAD BOD

idenlified as Rajani {82),
cH T nanal

"ilallnnllnis is
rt at Trurwaranlhapuram
& Hospilel. Deseription:
Height — 132 cm | Stout build.
2 hewing infarmalian regarding
ar Tl of kin s requested
lalion.

S i W fram- o e i -

Einail ID: puryscstbe Svahos.com, |
Flace: Mumbal
Date ;05.11.2026

AT HCHPR

‘TESTAMENTARY PETITRON NO. 1 OF 2026
Lete St Vigyral Komari Mawar W, o, Lite Shf
Ervnd Singh Newar, st nsidetial afdress The Palace,

Chhamapat S,

Shi Lakshyara] Singh Mowar,
3| 5. Late Shri Arvind Singh Mewar,
aped about 41 years, resident of

ingh Mewar, Bas filed a petition for Iuml
Letters of Administration in respect of |

e fellowing  dodinents
E ~.Deceased o
AND from  City  Chowk
near

Collectur

Fi al L
M:G—I 3'-‘1 2006 and Xerox copy 3]
Capey of Driving License

In this context, nw E|}"I\I n'|me]5- 'sml
Yogini - Deepal arni, has

lodged a comy

befure City Chowk Police Station,
Chhamapati  Sambhajinager — on
03.11,2026,

If arybiody has any objection miards
s af The above-sxid documents,

NMRDAI . Instagram, Facebook &Twitter,
Advt No. : S E. iNMRDMTﬁmE =27

Schedule of Tender Process :- P e AT

Sale of Tender Form Date 06.11.2026 trom 02:00 M. 1o 02:00 EM. on dated 19.11.2026 7| RRE . e [ErT— =] g
Receipl/ of Bit Date 06.11.2026 trom 02:00 PM. 1o 02:00 M. on dated 19.11.2026 . (wmam) = EE Ll
Pre-Bid Meeting :; :.::P;:;:IL m.ﬁf;:ﬂ.::z:at;l:u office of 5.E., NMADA, Station Road, = [EEIKPRA _; oo o - ¢ TR st W g s .o w.:u:n‘f— s ;
Opening of Technical Bid Date 20.11.2026 &t 04:00 EM or as decided by HMADA 14/2026-27 m mﬁl‘:—:—_fﬂw mm;;, a’:,;;{;, R
Nate :- The detailed tender notice will be avallable on tender website www mahatenders.govin, NMRDA AT T N e AT T S -

wiebsite www.nmrda.org, NIT website www.nimagpur.org and also on official social media pages of m; Feeferr.

T $-fafam https:/www.mahadiscom.in/etender: T HiwaTt fag wwmwEr

Superintending Englneer.

Dated : 04.11.

Region P by

(DEPARTMENT OF HEALTH & FAMLY W
Head Office : Thycaud, Thiruvanantha _|p||

[Telephone No. 047

Online bids are invited from manufacturersfdirect importers / loan licensees

et F.- 236/2025-30

FFTHTE AT 0, 483035 (0 too o Fifa ot St A 148 2038 (R34,

et arfisran, awfim fvmr-a, Sy

wrdt/ -

siskicn Link. B d
Heme of Wark

utding I* Floor, Gl Hosplal

UHLINE TEND ERINL:

mpus, Ganghinagar-38 2012,
| Est. Cost. Tender Feel
Lass(Rs) | EMD [Rs)
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Order 5 Rule 20 of CPC 1908
MHPU02-045727-2025 PMHPU020457272025 2 1

No. 4

CIVIL COURT PUNE MAHARASHTRA
IN THE COURT OF SMT. S. K. DUGAONKAR
17TH JOINT CJSD AND ADDL CJM PUNE,
Pune City, Pune.

SUMMONS IN A SUMMARY SUIT Spl.Sum.Suit/513/2025

Farooque Mahibub Shaikh Vs Amol Anandrao Patil
NEXT DATE : 21-12-2026

(0.37,R.2)
To,

Amol Anandrao Patil

1. Office No 402 A Wing 4th Floor Waris Heights Near Speak Well
Academy Opp Ellora Palace Pune Satara Road Bharti Vidyapecth Balaji
Nagar PUNE 411043 2. Shree Sai Leela Near Prince Shivaji Vidyalay
Kasba Bavada Kolhapur 416006, Pune City, PUNE, MAHARASHTRA

Whereas Farooque Mahibub Shaikh has instituted a suit against you
under Order XXXVII of the Code of Civil Procedure, 1908, for ¥ and
interest, you are hereby summoned to cause and appearance to be entered
for you, within ten days, from the service hereof, in default whereof the
plaintiff will be entitled, after the expiration of the said period of ten days,
to obtain a decree for any sum not exceeding the sum of ¥ and the sum of
¥ for costs, together with such interest, if any, as the Court may order.

If you cause an appearance to be entered for you, Farooque
Mahibub Shaikh the plaintiff will thereafter serve upon you a summons
for judgment at a hearing of which you will be entitled to move the Court
for leave to defend the suit.

Leave to defend may be obtained if you satisfy the Court by affidavit
or otherwise that threr is a defence to the suit on the merits or that it is
resonable that you should be allowed to defend.

Given under my hand and the seal of the Court, this 23-10-2026

17TH JOINT CJSD AND ADDL CJM PUNE
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PUBLIC NOTICE

RS AT DRI JBAD AR R,

FTRED (W), PR I SUaTeT amd.

Subject : Working permission for Diversion of 0.922 ha. Forest Land for Laying of Underground Gravity Water Supply
Pipeline for Drinking Water and Agriculture Irrigation Purpose at Rewangaon, Pare And Vita Village Tal-Khanapur
(Vita) Dist-Sangli in the State of Maharashtra. (FP/MH/ Pipeline/514447/2024) - in principle approval-regarding
With the reference to the aforesaid subject to central government has granted the principal approval vide letter
dated 05.05.2026 and online application No FP/MH/Pipeline/514447/2024 for the aforesaid project under the Forest
(Conservation) Act, 1980 with 1 to 18 terms and conditions. Chlef Conservator of Forests (Territorial), Kolhapur has granted
the working permission to the Diversion of 0.922 ha. Forest Land for Laying of Underground Gravity Water Supply Pipeline
for Drinking Water and Agriculture Irrigation Purpose at Rewangaon, Pare And Vita Village Tal. Khanapur (Vita) Dist- Sangli
in the State of Maharashtra. (FP/MH/Pipeline/514447/2024 ) in the State of Maharashtra. |n the State of Maharashtra.
In forest area without cutting of trees in forest area, forest land vide letter no. g&a aRe® (
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M/s Shriram Asset Reconstruction Private Limited (SARPL)

S H H I R A M [Acting in its’ capacity as Trustee of various SARPL Trusts]

Asset REconstruction  peqd. Office: | Shriram House, No.4, Burkit Road, T. Nagar, Chennai — 600017 | Corporate Office: | Unit No. FF-A-05, A Wing |,
First Floor, Art Guild House, Phoenix Market City, LBS Marg, Kurla(West), Mumbai-400070 |, website:www.shriramarc.com; Phone No-: 1800 120 2389; customercare@shriramarc.com.

Public Notice: E-Auction-Cum-Sale Notice of Inmovable Propertylies

E-Auction for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
provision to Rule 6,8 (6) and 9 of the Security Interest (Enforcement) Rules, 2002 as per Appendix-IV-A
Notice is hereby given to the public in general and in particular to the Borrower/s , Guarantor/s and Mortgagors that the below described immovable properties mortgaged/ charged to secured creditor, now
Shriram Asset Reconstruction Private Limited, acting in capacity as Trustee of various SARPL Trust [pursuant to assignment of financial assets vide registered Assignment Agreements] (hereinafter referred to as
“SARPL") under Section (5) of the SARFAEI Act having acquired the financial assets pertaining to various borrowers including the Borrowers, Co-Borrowers and Mortgagors mentioned herein below together with the
underlying security interest created thereof along with all the rights, title and interest thereupon from /Original Lender/Assignor/ M/s Manappuram Home Finance Limited (MHFL), the Physical Possession of which has
been taken by the Authorized Officer of Original Lender/Assignorand/or Shriram Asset Reconstruction Private Limited, viz. secured creditor in capacity of Trustee of various SARC Trusts, the assignee of the loan sanction
and disbursed by Assignor/M/s Manappuram Home Finance Limited will be sold on “As is where is”, “As is what is” and “Whatever there is” as per below mentioned auction schedule for recovery of the outstanding
amount together with further interest, charges, cost, expenses etc. thereon to SARPL viz. secured creditor from the Borrower, Co-Borrowers and Mortgagors, as mentioned in the table as per proviso to Rule 8(6), & Rule
9(1) of the Security Interest (Enforcement) Rules, 2002.
De Details of Borrower, Co-Borrowers and Mortgagors, amount due, Short Description of the immovable property/ies and encumbrances, known thereon, if any, reserve price, eamest money deposit, Increment Bid,
Auction date and date of Inspection are also given as under:

BENGALURU | THURSDAY, 5 NOVEMBER 2026 BUSINESS Standard
IDFC FIRST Bank Limited
(erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and

PUBLIC NOTICE
Presently known as IDFC FIRST Bank Limited) —

Notice is hereby given to the Public that the Gift Deed dated
16-03-2009 executed by Sri B N Sadashivaiah in favour of his CIN: L65110TN2014PLC097792 Registered Office: KRM Towers, 8th Floor, Harrington Road,
Chetpet, Chennai-600031 Tel: +91 44 4564 4000 || Fax: +91 44 4564 4022

daughter Smt. Usharani reg as doc No. KLR-1-5278-2008-09 in the
office of the sub registrar Kolar wrt Junjuru No. 82 measuring east to PUBLIC NOTICE
GOLD AUCTION CUM INVITATION NOTICE

west 40+45/2 and north to south 59+464/2 has been - . - ) .
lost/misplaced. | have given Police Complaint through online e-lost Notice |s_hereby given .to the below mentioned borr_ovyers and the generall public that the said borrowgrs
0§ p : g p g have availed loan facilities from IDFC FIRST Bank Limited (Bank) by pledging Gold ornaments and despite
report, vide lost report No. 2519434/2026 dated 04-11-2026 forloss | |[repeated reminders and notices, the borrowers have failed to repay the outstanding dues within the
ofthe said original document. stipulated time under the facility. Accordingly, the Bank, in exercise of its rights, shall conduct a public

. auction of the pledged gold ornaments from 08-DEC-2026 TO 10-DEC-2026 for the recovery of its dues.
All persons are hereby informed not to deal or carry out any

Borrowers are hereby informed that this is the final opportunity to repay the entire outstanding dues along
transaction with anyone on the basis of missing document. On behalf | [with the applicable relevant interest, charges and expenses before the Inspection/Bid date, failing which

PUBLIC NOTICE

Notice herewith published to around the wisdom,
our client K.B. Ramusa Son of Late Bagasa,
Resident of Door No.16/1, Crescent Road,
American Colony, Kumar Park East, Bengaluru -
560001 being the absolute owner of the below
described schedule property purchased from its
previous owner Sri. Shivaraj, Son of Chinna
tamma by virtue of (1) document bearing
No.2624/2000-2001, Book-I, Volume No.2235,
Pages 245-248, execution admitted on 23-10-
2000 in the office of the Sub-Registrar,
Srirampura, Bengaluru, erstwhile the previou:
owner Shivaraj purchased the schedule property
from his owner Sri. Shankar by virtue of (2) sale
deed bearing document No0.958/1996-97,
Book-I, Volume No.1887, Pages 81-84,
execution admitted on 24-06-1996 in the office of
the Sub-Registrar, Srirampura, Bengaluru, the
above said both the original sale deeds are lostin
transit in the year May 2024 pertaining to the
same a police complaint being lodged and the
said both the sale deeds along with all other|
revenue documents not traceable, ifany one finds
the same they may be returned to us for the said
supportwill be suitable rewarded. The description
of the schedule property is as follows:
SCHEDULE PROPERTY
All that piece and parcel of the Site No.7,
Municipal No.54, Ward No.123, PID No.33-34-
54, 10th Cross, Cholurupalya, Bengaluru — 23
measuring East to West: 20 feet, North to South:
30 feet, in all measuring 600 Sq. Feet and
bounded on Eastby : Road,
West by : Mylarappa's Property,
North by : Kalingappa's Property and
South by: B. B. Shankarappa'’s Property.
Chandamouli B.G. LL.M, Ph.D
Ashwini L.S. M.Sc., Ph.D., LL.B.,
C. B. Prakash M.Sc., LL.B., Advocates
Law Nexus,
No.13/B, 8th Main, 4th Block, Rajajinagar,
Bengaluru — 560020. Mob. No. 9342829515

PUBLIC NOTICE

All the General Public are hereby informed that
My client Srividya, D/o. Varadarajan is the
absolute owner of Schedule Property, having

acquired through Sale Deed dated 08-09-2003
executed by Sayed Fathima and others
Registered as Doc No. 1122/2003-04, Book
No.l, at Bangalore South Taluk Sub Registrar
Office.

Since the Original Sale Deed dated 08-09-
2003, Registeredas  Doc No. 1122/2003-04,
Book No.|, at Bangalore South Taluk Sub
Registrar Office  in respect of the Schedule
Property was lost by the owner during transit;
this public notice is issued, as it is a legal &
mandatory requirement. Varadarajan has
already given police complaint in this regard
on 04-11-2026 Lost Report No.2518126/
2026. So, the general public are hereby
requested that, if any person gets the above-
mentioned Original ~ Sale Deed dated 08-09-
2003 Registered as Doc No. 1122/2003-04,
the same can be handed over to the
undersigned or to my client directly and
oblige.

SCHEDULE PROPERTY
All that piece and parcel of Site No.138,
measuring East to West : 30 ft and North to
South: 40 ft, totally measuring 1200 sq ft,
Katha No.730/11/2B/138, carved out of
Converted Sy No. 11/2B, now comes under
BBMP Limits, situated at Kodichikkanahalli,
Begur Hobli, Bangalore South Taluk, and
bounded by:
Eastby : Site No.4
West by : Road
North by : Site No.139
South by : Site No.137
SHRIDHARA MURTHY, Advocate
No.79/80, 1st Floor, Kothanur Dinne Main
Road, Opp. to Smart Bazar, J P Nagar
7th Phase, Bangalore - 560078,
Mob No.9880595946

For detailed NIT & tender specifications, please refer to https://eproc.punjab.gov.in from
04/11/2026 from 17:00 Hrs, onwards.

Note: Corrigendum and addendum, if any, will be published online at https://eproc.punjab.gov.in

1079/12/2026-27/16804 GATP-117/26

GVI(‘ GVK Power (Goindwal Sahib) Limited

Regd. Office: Plot No. 10, Paigah Colony, Sardar Patel Road,
Secunderabad-500003, Telangana, India CIN:U40109TG1997PLC028483
(Awholly owned subsidiary of Guru Amar Das Thermal Power Limited, GATPL)

(A step down wholly owned subsidiary of Punjab State Power Corporation Limited, PSPCL)
HOD-MMD, GATP, Goindwal Sahib, invites E-Tender for Procurement of Spares
of Bottom Ash Hopper Feed Gate and Jet Pump which will be used in 2x270 MW
BHEL Units during Annual overhauling for Both the Units of GATP/ GVKPGSL,
Goindwal Sahib

Tender Enquiry No. 222/ GATP/MMD/AHP/20018365

1) "Procurement of Spares of Bottom Ash Hopper Feed Gate and Jet Pump which will be
used in 2x270 MW BHEL Units during Annual overhauling for Both the Units of GATP/
GVKPGSL, Goindwal Sahib"
at 2X270 MW Guru Amardas Thermal Plant (GATP), Goindwal Sahib, Distt.: Tarn Taran,
Punjab as per details given in the tender specifications.

For detailed NIT & tender specifications, please refer to https://eproc.punjab.gov.in from

02/11/2026 from 17:00 Hrs, onwards.

Note: Corrigendum and addendum, if any, will be published online at https://eproc.punjab.gov.in
1079/12/2026-27/16728 GATP-116/26

ADDENDUM TO FORM G PUBLISHED ON 20-10-2026
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S SHRI KARVIR NIVASINI MAHALAXMI ISPAT PRIVATE LIMITED

OPERATING IN BUSINESS OF METALS AND MINERALS AT KOLHAPUR
(Under Regulation 36A (1) of the Insolvency and Bankruptcy
(insolvency Resolution Process of Corporate Persons) Regulations, 2016)

N:;aen&Aﬁ:Snuen; :leé;l'ir;:;ﬂ Nagg_gg lrarwg\:zrs/ DS:" grﬁ’m'?;?::fa};(f) Reserve Price, EMD, Bid Increment, Auction and Inspection | Contact Person Details-AO of my client Sri Prabhakar B S, the undersigned Advocate hereby the pledged gold ornaments shall be sold through the auction as per the guidelines given by regulators.
ngiallnio | Gurntorlorgns _Pomston s ks _ Las‘:“‘e il ;""'"':”::;:i:l""“ _ D"’[']”;‘"T‘e “;‘“;“'2;:;’:;:;’ invites claims or objections, if any. In case of any claims or objections | | LOANACCOUNTNO.| NAME OF BORROWER BRANCH NAME
ti I( -08-: : Rs. 12,39, - i it 3 - . T . . e
Under Trustaccount | - SAPTASAGARMUSATAJODDIN | oR‘iZegmgﬁl (Rup:e?hTa:: HLS:IEE\Od B dgﬁi:n?:m{‘w?oqu% sich mules 09/15?58362 Er[c)?m 1130 9m 1o Aucté%ge;esrs;gn;epsh Vita- kindly intimate the undersigned Advocate in writing to the below 166786956 MOHAMED ROSHAN DODDABALLAPURA IFBL
© 0 " ) : Rs. 1,23,940/-(10% rati H ithi i
with Mangpr.;'::am SAPTASAGAR MUNIRA MUSA Se\',';?‘gyFEurOnfyis:l:'e;%;?‘etgug"s-grf)zls bRP)TZ:?fdg’E/eis [;andoy/r%gé o ° Dspecten Daﬁi%/:ﬂg%ﬁ& ST mentioned address within 7 days from this date. In absence of any 190030130 NARESH SEN K G ROAD BRANCH
Mo Tied ™ | RIVAZAHMAD SAPTASAGARSALIM Bosasaon b ia.0m0s | S 50 am El%gi%?;éa%&bﬁef}nbwnpg WELVALAGL 363629228 claim within the stipulated time, it shall be deemed that above said 188263943 SAGAR S BENGALURU ULLAL BRANCH
SAPTASAGAR ot Known. - : :
_ - DESCRIPTION OF HORTGAGED PROPERTYIES _ m | propertyhas no claim by virtug of lost document. 189054198 CHANDRASHEKAR S | BENGALURU PRASHANT NAGAR BRANCH
e e a8 0, oo et b vatini Mo, Avocat 17800737 KUMARI MC BANGALORE ELECTRONIC CITY BRANCH
(1) For detailed Terms & conditions of the sale, bid form, & others may also visit website of secured creditor/Assignee/M/s Shriram Asset Reconstruction Private Limited at https:/lwww.shriramarc.com or website of our alini Mogale, Vﬂca_ e, . 179016537 KUMARI MC BANGALORE ELECTRONIC CITY BRANCH
auction agency at https:/isarfaesi.auctiontiger.net having Office at B-705,Wall street Il,opp.Orient Club,Near Gujrat College Ellis bridge, Ahmedabad-380006,Gujrat(India). For any assistance, you may email at id: No.21 3, 1st Floor, Near Shakthi Ganapalhl
beot L mm& r com or connect with ourbusinessparlerM/s Manappuram Home Fipance Limited at contact numbers givenin the abvove table. These terms Place: Bangalore Temple, De'ence Lavout, Vidvaranvapura, 189154966 SUBASH CHANDRA SINGH NAGARBHAVI BANGALORE
an)vTer:gul:ﬁ;r‘.%r\‘ne; (AR s L?ES;SS.‘«‘SE ‘bsyavlvs;y‘gg?;’ﬁi«hogr?;?noeﬂ:f‘glﬁxvggsr‘t;ﬁfs#“wh; Qingongcs%s;%:ﬁ%%§%E$RUST-13; Bank Name: ICICI Bank Limited: Branch Address: Mumbai- Date: 04-11-2026 Bangalore-560097, Mobile - 7028017165. 188221310 VEENA B NAGARBHAVI BANGALORE
§%T?G'7’B”é‘$XYfS‘A?S"sTfé"N”S‘rTc”FSﬁD?S233‘3-:‘:533{ OF SECURITY NTERET ENFORCEMENT)RULES 2002 f e / 189152218 | SUBASH CHANDRA SINGH NAGARBHAVI BANGALORE
The b /mortgagors/ guarantors are hereby notified to pay th tioned above along with up to dated nterest and ancil before the date of e-Auction, failing which th il be auctioned
so'z azz%g;f:cgzug:ﬁ?;)?lﬁﬁﬁbz?efiua;:reedf:m);]v:é:zstgr?dagoste sum as mentioned above along with up to dated interest and ancillary expenses before the date of e-Auction, failing whicl epropertyWI e auctione 180505041 K SARALA FRAZER TOWN BRANCH
Place: Karnataka, Dated: 05-11-2026 Sd/- Authorized Officer - M/s Shriram Asset Reconstruction Private Limited (Acting in its’ capacity as Trustee of SARCTrust-17) 179592869 KESHAVE GOWDA G NAGARBHAVI BANGALORE
187915478 SYED NAZIM S GARVEBHAVIPALYA BRANCH
. . . . 179962774 BYRALINGE GOWDA KC | BANGALORE JP NAGAR FIFTH PHASE BRANCH
| SATHISH BHASKAR, age 59 ysers, et G\"’(1 ; wr(ndl Sl) mlted Hoﬁlﬁ\lENTBREI\HRI‘sMRGEU\l I;!‘R;!\QRE 186091683 RAKESH D J NAGARBHAVI BANGALORE
y g ¢ egd. Office: Plot No. 10, Paigah Colony, Sardar Patel Road, s s
Stage, Srinagar, Bongalinu 550050 4o Secunderabad-500003, Telangana, India CIN:U40109TG1997PLC028483 #12, Ground, 2nd & 3rd Floor, 80 Feet Road, 1st Block, 187920803 SYED NAZM'S GARVEBHAVIPALYA BRANCH
hereb\} declare {hat | have changed my (Awholly owned subsidiary of Guru Amar Das Thermal Power Limited, GATPL) Kcl)rzmarégal?, ?war]gtalore-szsgoﬂ. gla;nata'ka, 178858044 KUMARI MC BANGALORE ELECTRONIC CITY BRANCH
name from SATHISH (old name) to (A step down wholly owned subsidiary of Punjab State Power Corporation Limited, PSPCL) ndia. Email: Maintracpc2.Ban@sbi.co.in 190144336 POORNIMA M BANGALORE JP NAGAR FIFTH PHASE BRANCH
ﬁATHflit?l BhHﬁ\gKI{\R (nEVZ nﬂn&e), HOD-CIVIL, GATP, Goindwal Sahib, invites E-Tender for the Procurement of: DEMAND NOTICE 186764376 CHANDRAMOHANR | BANGALORE JP NAGAR FIFTH PHASE BRANCH
encero snhal € Known ana called as . S i Vi
SATHISH BHASKAR, vide affidavit dated Tender Enquiry No. 226/GATP/CIVIL/50007773 dated 04/11/2026 BOR hg“ h' th/ G““ - 186869705 CHANDRAMOHANR | BANGALORE JP NAGAR FIFTH PHASE BRANCH
16-10-2026, sworn before Advocate and [ (1) "AMC CIVIL MAINTENANCE SERVICES REPAIR & MAINTENANCE WORKS IN PLANT, Naniachary. No. 334. Pump House Road. Atibele Road anekai Benaaluru 187844905 SUNANDA N BANGALORE BASAVESHWARA NAGAR BRANCH
Notary MAMATHA .N.K at Bangalore. COLONY & INSIDE - OUT SIDE PERIFHERY" ) ry, No. ) P ; ) g

- 562 106. 2) Sri. Brahmachary S/o. Late Sri. Nanjachary, No. 334, Pump
House Road, Attibele Road, Anekal Bengaluru - 562 106.

Alc. No. SBI/HLC/SISIRFKRMANGALA/HL/64065052753

Demand Notice: 08.10.2026

Notice under Section 13 (2) of Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act,2002 (herein after called the ACT)
This is to bring to your notice that the Bank has extended credit facilities to Sri Late.
Nanjachary S/o. Sri. Late. Chennachary (herein after called the borrower) by
way of financial assistance and the said financial assistance is duly guaranteed by
(herein after referred as guarantor/s/ are due to the Bank
a sum of Rs. 5,01,916/- (Rupees Five Lakh One Thousand Nine Hundred Sixteen
Only) as on 30.09.2026. along with further interest at contractual rate and costs and
other legally recoverable dues in terms of the loan agreements executed by the said
borrowers/guarantors from time to time in favor of the bank.

2. That in Sri Nanjachary S/o. Sri. Late. Chennachary died on 08-04-2021 (herein
after referred to as deceased). The deceased as borrower/ guarantor has created
charge/ mortgage over the property more fully described in the Schedule AB,& C
herein on 25-08-2010, under the documents more fully described in Schedule -Il
hereunder, dues in terms of the loan agreements executed by the said borrowers/
guarantors from time to time in favour of the bank.

3. That you Sri. Krishnachary S/o. Late Sri. Nanjachary & 2). Sri. Brahmachary
Slo, Late Sri. Nanjachary (Referred to herein above are the legal heirs/legal
representatives of the deceased entitled to the scheduled property and therefore you
are liable to pay the dues of the deceased to the Bank, the details of which is stated
above in para 1.

4. The particulars of the security agreements/documents/confirmation or creation of
mortgage and the amounts secured thereon along with the details of the property over
which security interest is created in favour of the Bank by the deceased as security for
the above loan, are more fully described in Schedule B herein below.

5. The operation and conduct of the account of the said financial assistance /credit
facilities have become irregular and the debt has been classified as a Non-Performing
asset 30-06-2026, in terms of Section 2(1) (o) of Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002, due to default in
repayment of the secured debt thereon.

6. Therefore, you are hereby called upon jointly and severally under Section 13 (2) of
the said Act to discharge in full the liabilities stated above in para | to the Bank, within
60 days from the date of this notice failing which the Bank will exercise all or any of
the rights available to them under sub-section 4 of section 13 and other applicable
provisions of the said Act.

7. All of you are also put on notice that in terms of sub section 13 of section 13 of the
said Act, you shall not transfer by sale/lease or otherwise the said secured assets
without prior consent of the Bank. This notice is without prejudice to the Banks right
to initiate such other actions or legal proceedings as it deems necessary under any
other law in force.

8. The Notice issued earlier under Section 13 (2) of Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act,2002 (herein after called
the ACT) Stands Cancelled.

Description of the Schedule ‘A’ property : All that Piece and Parcel of the property
bearing Municipal Assessment No. 248/1159/14, measuring 7.50x9.15 mtrs situated at
ward No. 8/1, Pump House Layout, Anekal Town Bangalore Dist, bounded on : East
by : Site No. 14, West by : Site No.12, North by : Main Road, South by : Site No. 16.

SL. RELEVANT PARTICULARS
1. | Last date for receipt of expression of interest 17.11.2026 All that Piece and Parcel of the property bearing Municipal Assessment No.
(Originally 04.11.2026) 248/1159/14, measuring 7.50x9.15 mtrs situated at ward No. 8/1, Pump House Layout,
2. | Date of issue of provisional list of prospective 27.11.2026 Anekal Town Bangalore Dist, bounded on : East by : Road, West by : B Site No.13,
resolution applicants (Originally 14.11.2026) North by : Road, South by : Site No. 15.
3. | Last date for submission of objections to provisional list | 02.12.2026 Date : 08.10.2026 Sd/- Authorised Officer
(Originally 19.11.2026) .
4. | Date of issue of final list of prospective 12.12.2026 Place : Bengaluru Home Loan Center, Koramangala, Bengaluru
resolution applicants (Originally 29.11.2026)
5. | Date of issue of information memorandum, 17.12.2026
evaluation matrix and request for resolution plans to (Originally 04.12.2026)
prospective resolution applicants
6. | Last date for submission of resolution plans 16.01.2027
(Originally 03.01.2027)

Note: All other particulars not specifically amended above, shall remain same as per
the Form G dated 20 October 2026.
SD/-
Purusottam Behera
Resolution Professional
In the matter of Shri Karvir Nivasini Mahalaxmi Ispat Private Limited
Registration No: IBBI/IPA-002/IP-00940/2019-20/12993
AFA Valid upto: 31.12.2026
1BBI Registered Address: Flat No.402, Sai Prasad Building, Sion Kamgar CHS,
Road No-29, Sion (East) Mumbai, Mumbai City, Maharashtra ,400022
Correspondence Address: 402-403 Lotus Plaza Behind Laxmi Narayan Mandir,
Venus Corner, Shahupuri, Kolhapur, Maharashtra — 416001.
Email ID: purusosbbj@yahoo.com, ibc.knmpl@gmail.com
Place: Mumbai
Date :05.11.2026

- The Jammu & Kashmir Bank Limited,
» Impaired Asset Recovery Centre
J&K Bank B-36 Dyavasandara Industrial Estate, Mahadevpura,

senvng ToEmpaver  Bengaluru 560048 CIN: L65110JK1938SGC000048

PUBLIC NOTICE

Notice is hereby given fo the public at large that my
client intends to purchase the immovable property|
described in the Schedule below from the present|
owner Miss. VIDITA CHOUDHARY, D/o. Sri.
Baldeo Singh Chaudhary and Sri. BALDEO
SINGH CHAUDHARY, S/o. Late Sri.Gordhan
Singh Chaudhary, both residing at Apartment|
No.101, First Floor, "SRl SRINIVASA SHEL
TERS", New No.1- 3, 28th Main Road, Rashtra
Kavi Kuvempu Nagara, BTM 2nd Stage, 1st
Phase, Bangalore.Any person or entity having any
claim, right, title, interest, lien, charge, mortgage,
encumbrance, tenancy, easement, gift,
inheritance, or objection of any nature whatsoever|
over or against the Schedule Property or any part|
thereof is hereby required to make the same
known in writing along with supporting
documentary evidence to the undersigned at the
address mentioned below within 14 (Fourteen)
days from the date of publication of this notice.
If no valid written objection or claim is received
within the stipulated period of 14 days, it shall be
deemed that no such claims exist, and any
subsequent claims will be treated as waived or
abandoned. My client will proceed with the
completion of the transaction and registration of|
the Sale Deed without any further reference.

SCHEDULE OF THE PROPERTY
All that piece and parcel of the Residential
Apartment / Flat No.101, on the First Floor, E-PID
No. 1839831820 (Old PID no.1-3/3) in "SRI
SRINIVASA SHELTERS" New No.1-3, 28th Main
Road, Rashtra Kavi Kuvempu Nagara, BTM 2nd
Stage, 1st Phase, Bangalore having Super Built-
Up Area of 1140 Sg. ft with single covered Car|
Parking space along with 250 Sq. Ft. of Undivided
Share of Land in residential Property bearing
Municipal New No.1-3, at 28th Main Road, Rashtra
Kavi Kuvempu Nagara, BTM 2nd Stage, 1st
Phase, Bangalore, earlier the Property bearing
No.1A & 1B, comprised in No.87/1- 2-88/3, 89/5,
situated at Madivala Village, Corporation Division
No.35/58 and measuring East to West:60-0 feet
and North to South:75-0 feet. Boundaries of the
Apartment : East by : property No. 18Aand 18B
West by : Lobby and flat No. 103
North by : Road.
South by : Lobby and flat No. 102.
Place : Bengaluru Date: 05.11.2026

Jyothi B Kangokar,

Advocate & Legal Consultant
Address : No.141B, 1st Main Road, 4th Block
Kormangala, (S.T.Bed Layout)
Bengaluru -560034 Contact No : 9986017382

Ref.No.JKB/IARB/ADV/2026 Dated: November 4, 2026
POSSESSION NOTICE
Subject: Notice under Section 13(4) of the SARFAESI ACT, 2002 read with
Rule 8(1) of the Security (Enforcement) Interest Rules, 2002
Whereas, the Authorized Officer of the Jammu & Kashmir Bank Limited under the
Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest (SARFAESI) Act, 2002 and in exercise of powers under section
13(2) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules
2002, issued Demand Notice dated 22-07-2026 thereby calling upon the
Borrower namely 1. M/s S.S Trading Company at No.10/104, Prestige Terminus-1,
Old Airport Exit Road, Bangalore-560017 (Borrower/Mortgagor). 2. Mr. Shakil
Ahmed Sayed, (Prop. M/s 8.8 Trading Company) S/o A. Sayeed Qaiser
Ahmed, R/o 9/2 Dhanush Vaishnavi Apartments, Jeremiah Road, Flat No.03, 3rd
Floor, Frazer Town, Bangalore 560005 (Borrower/Mortgagor) 3. Mrs. Uzma
Sayed W/o Shakil Ahmed Sayed R/o 9/2 Dhanush Vaishnavi Apartments,
Jeremiah Road, Flat No0.03, 3rd Floor, Frazer Town, Bangalore 560005
(Borrower/Mortgagor) to repay an amount of Rs.23,17,246.06 (Rupees Twenty-
Three Lakh Seventeen Thousand Two Hundred Forty-Six and Six Paise
Only) being the balance outstanding as on 30-06-2026 in the accounts of the
Borrowers, within 60 days from the date of the said notice together with the future
interest and other charges thereon.
The said borrowers having failed to repay the said amount, notice is hereby given
to the said borrowers in particular and the public in general that the undersigned
being authorized officer of the J&K Bank Ltd. has taken possession of the
mortgage property described herein below, in exercise of the powers conferred on
me under section 13(4) of the said Act read with Rule 8 of the said Rules, on this
the 04th day of November of the year 2026.
The said borrower in particular and the public in general are hereby cautioned
against dealing with the said property in any manner whatsoever and any dealings
with the said property will be subject to the charge of the J&K Bank Limited for
the amount in aggregating to Rs.24,13,912.06 (Rupees Twenty-Four Lakh
Thirteen Thousand Nine Hundred Twelve and Six Paise Only) together with
future interest thereon from 01-11-2026 and other charges incurred or to be incurred.
The borrower's attention is invited to the provisions of Sub-section (8) of Section
13 of the Act, in respect of the time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
All that piece and parcel of flat bearing No.003, Third Floor, Municipal No.9/2, PID
No.91-85-9/2, measuring 1570 sqft super built-up area, containing three bedrooms,
alongwith 420 sq ft undivided interest in Bangalore Mahanagara Palike khatha
No.9/2 measuring on the eastern side 28 feet 10 inches, on the western side 28
feet 4 inches, on the northern side 59 feet 3 inches and on the southern side 58
feet, situated at Jeremaiah Road, Ward no. 91, Pulakeshi Nagar, Bangalore, with
all rights, appurtenances whatsoever hereunder or underneath or above the
surface; with RCC roofing, vitrified tiles, flooring and hone wood doors and
windows, together with one covered car parking space including proportionate
share in common areas such as passages, lobbies, staircase and lift, constructed on
the property, known as "Dhanush Vaishnavi Apartments”, Bounded on the East
by: Strom Water Drain; West by: Jeremaiah Road; North by: Municipal No. 9/3;
South by: Muncipal no. 9/1.

Dated: 04-11-2026 Authorized Officer

Place: Bangalore The Jammu & Kashmir Bank Ltd

OFFICE OF THE EXECUTIVE ENGINEER
SOIL INVESTIGATION DIVISION, ADVANCE
PLANNING,

ROAD CONSTRUCTION DEPARTMENT,RANCHI
NirupanBhawan,3" Floor,Room No. 403,56-Set,
Doranda,Ranchi-834002

e-Procurement (Very Short Tender Notice)
Letter of Invitation (LOI) No.-21/2026-27 2™ Call
e-Tender Ref No:—RCD/SID/AP/RAN/21/2026-27
Date:- 03.11.2026
Consultancy Services for Preparation of Detailed
Project Report (DPR) for widening &
strengthening/Reconstruction work of Road from 6th
km of the K.B. More-Nurangon PWD road (at
Dwarpahari) to the 21st km of the Kasiadih-Hesla-
Beko PWD road including Replacement of Culverts
and Bridges, Proposal for Construction of new
Culverts, Bridges, ROB'S, RUB's, Complete Land

Acquisition Proposal including Ownership details all
complete as per latest guidelines, Resettlement and

Rehabilitation Proposal, Forest Diversion Proposal and

Proposal of Utility Shifting in details etc. as required
by the Department (If any) under Road Division
Giridih in the State of Jharkhand
*Empanelled consultant with RCD under category-I
vide letter No. 4073 (S) WE Dated 28.09.2026 are
allowed to Bid.

06.00 km
60 Days
Rs 5,000/~ (Five Thousand) only. Non refundable
Fee.Tender fee will be recived through online mode
only.

The quotationers have to deposit a fixed amount of Rs
20,000 as Earnest Money. As per the Departmental
Letter n0.-4652(S) dated 06.10.2023, cost of tender

document and Earnest Money Deposit be received in

online mode only through e-procurement
(http://jharkhandtenders.gov.in) by internet
banking/NEFT/RTGS facility as per Standard
Operating sistim Procedure (SOP) issued by

Information Technology & e-Governance Department,

Government of Jharkhand vide letter no- 120 dated
03.10.2023.
e-tendering(http://jharkhandtenders.gov.in)
05.11.2026,10:30 AM

1 Name Of Work

2 Tentative Length
3 | Period of Completion of Work
4 Cost of Tender documents

5 Mode of Bid Submission
6 | Date/Time of Publication of

Tender on Website
7 Last Date/Time of Bid 14.11.2026 12:00PM
Submission
8 | Last Date/Time of Submission 14.11.2026 12:00PM
of Tender Fee & EMD

9 | Date and Time of Bid opening 17.11.2026 12:30 PM

10 Bid validity 120 days

11 Bid Submission Address Chief Engineer(Communication),Road Construction

Department, 1™ Floor, Engineer Hostel No.-2, Dhurwa,
Ranchi-834004
Executive Engineer, Soil Investigation
Division,Advance Planning,RCD, Ranchi Mob-
9905660677.

1)

Designation and Contact no. of
Tender inviting Officer

In the event of the auction any surplus amount is realized from this auction, the same shall be refunded
to the concerned borrower and if there is any deficit/shortfall post the auction, the balance amount shall
be recoverable from the borrower through appropriate legal proceedings. IDFC FIRST Bank has the
authority to remove any account from the auction without any prior intimation. Further IDFC FIRST Bank
reserves the right to modify or defer the auction schedule to later date at its discretion, without serving
any prior notice. Auction will be conducted in physical mode through its empaneled auction service
providers M/S Shriram Auto Mall India Ltd from 10:00 am to 01:00 pm. If the customer is deceased,
all the conditions pertaining to auction will be applicable to their nominee/legal heir.

Terms & Conditions of Auction sale:

1) Sale of concerned gold ornaments shall be on “AS IS WHERE IS”, “AS IS WHAT IS” and “WHATEVER
THERE IS” basis.

2) Intending bidders shall register with the Bank’s authorized auction service provider and comply with the
KYC requirements.

3) It shall be the responsibility of the bidders to inspect and satisfy themselves about the ornaments and
specification before submitting the bid. The bidder may inspect the ornaments in consultation with the
branch manager.

4) The highest bid shall be subject to confirmation by the Authorized Representative of the Bank.

5) Successful bidder shall deposit the full sale amount within the stipulated time, failing which the amount already
deposited shall be forfeited.

6) Gold Pouches once sold cannot be returned to seller under any circumstances and seller shall have no
liability of whatsoever nature once the physical hand over of it is taken by the winning bidder/purchaser.

7) The Authorized Representative of the Bank reserves the right to accept/reject any bid or cancel/postpone
the auction without prior notice or assigning any reason whatsoever.

8) The sale is subject to confirmation by the Bank. Sd/-
DATE : 05-11-2026 Authorized officer for
PLACE: KARNATAKA IDFC FIRST Bank Limited

AstraZeneca@

AstraZeneca Pharma India Limited
(CIN: L24231KA1979PLC003563)
Regd. Office: Block N1, 12th Floor, Manyata Embassy Business Park, Rachenahalli, Outer Ring Road,
Bangalore — 560 045 | Email: comp.secy@astrazeneca.com, Web: www.astrazeneca.com/india
Tel: 080 6774 8000 | Fax: 080 6774 8857

LOSS OF SHARE CERTIFICATES
Notice is hereby given that the following share certificates of the Company have been reported as lost by the
Shareholder/ Claimant. The Shareholder/Claimant has requested the Company to issue duplicate share
certificate(s) of face value of Rs. 2/- each and/or exchange the same for share certificate(s) of face value of
Rs. 2/-each, as applicable.

Details of Share Certificates reported to
have been lost
. No. of Name of the
Folio no.
shares Share Distinctive N Shareholders
Certificate No. fstinctive Nos.
50 6341 1601046 - 1601095
K001567 50 6916 1624371 - 1624420 Keshav Vaijanath Dhople
(Face Value Rs.10/-) 50 40204 2886600 - 2886649 (Deceased)
50 40205 2886650 - 2886699
25 19430 2124726 - 2124750
(FaceF\)/g?l?: ngs 10/) 20 44926 3049877 - 3049896 Patel Pashabhai Ishvardas
5 44927 3049897 - 3049901
1000681 50 13379 1882651 - 1882700 Joy Mukhopadhyay
(Face Value Rs. 10-) | 25 13380 1882701 - 1882725
K001184 500 969 13869091 - 13869590 Krishna Chippagiri (Deceased)
(Face value Rs. 2/-) Radha Krishna Chipgiri

In the absence of any objection from the public within 15 days from the date of publication of this notice, the
Company shall proceed with crediting the shares to the demat account of the concerned
shareholder/claimant and issuance of the entitlement letter, as applicable.

For AstraZeneca Pharma India Limited

Tanya Sanish
Company Secretary & Compliance Officer
ACS No.: A25784

Place: Mumbai
Date: 04.11.2026

PUBLIC NOTICE: E-AUCTION-CUM-SALE NOTICE OF IMMOVABLE PROPERTY/IES

M/s Shriram Asset Reconstruction Private Limited (SARPL)

[Acting in its’ capacity as Trustee of various SARPL Trusts]

Regd. Office: Shriram House, No.4, Burkit Road, T. Nagar, Chennai — 600017 | Corporate Office:Unit No. FF-A-05, A Wing,
First Floor, Art Guild House, Phoenix Market City, LBS Marg, Kurla (West), Mumbai-400070,

Website: www.shriramarc.com; Phone No-: 1800 120 2389; customercare@shriramarc.com.

Y SHRIRAM

Assset Aeconstruction

E-Auction for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with provision
to Rule 6,8 (6) and 9 of the Security Interest (Enforcement) Rules, 2002 as per Appendix-1V-A

Notice is hereby given to the public in general and in particular to the Borrower/s , Guarantor/s and Mortgagors that the below described immovable properties mortgaged/
charged to secured creditor, now Shriram Asset Reconstruction Private Limited, acting in capacity as Trustee of various SARPL Trust [pursuant to assignment of financial
assets vide regi i ] referred to as “SARPL) under Section (5) of the SARFAEI Act having acquired the financial assets pertaining to
various borrowers including the Borrowers, Co-Borrowers and Mortgagors mentioned herein below together with the underlying security interest created thereof along with all
the rights, title and interest thereupon from /Original Lender/Assignor/ M/s Manappuram Home Finance Limited (MHFL), the Physical Possession of which has been taken by
the Authorized Officer of Original Lender/Assignor and/or Shriram Asset Reconstruction Private Limited, viz. secured creditor in capacity of Trustee of various SARC Trusts,
the assignee of the loan sanction and ig Home Finance Limited will be sold on “As is where is”, “As is what is” and “Whatever there
is” as per below mentioned auction schedule for recovery of the outstanding amount together with further interest, charges, cost, expenses etc. thereon to SARPL viz. secured
creditor from the Borrower, Co-Borrowers and Mortgagors, as mentioned in the table as per proviso to Rule 8(6), & Rule 9(1) of the Security Interest (Enforcement) Rules, 2002.
De Details of Borrower, Co-Borrowers and Mortgagors, amount due, Short Description of the immovable property/ies and encumbrances, known thereon, if any, reserve price,
earnest money deposit, Increment Bid, Auction date and date of Inspection are also given as under:

Date & Amount of 13(2) Demand Reserve Price, EMD, Bid
Notice also Possession related Increment, Last Date of

Contact Person Details-
A0 and Service Provider

Name of Borrowers/
Co-Borrowers/

Loan Account No,
Trust Name & Name

Auction and Inspection
Date & Time

of Assignor/Original Guarantors/ details submission of Bid Form
Lender Mortgagers
MHL00480033403 | A RAJIYA, A ABDUL Notice Dated 14-07-2025 fora | Reserve Price: Rs. 4,25,500/- | Auction Date & Timings: Sruthi: 9995186769
Under Trust account | GAFAR, A RASEED, sum of Rs.1,95,978/- (Rupees Bid Increment: 10,000 & 09/12/2026 from 11.30 Auctioneer:
No-SARC Trust-13 A RASEED One Lakh NinetyFive Thousand such multiples amto 2.30 pm Sumesh Mittal:
with Manappuram Nine Hundred SeventyEight Only) EMD Amount: 42,550/- Inspection Date 9993587797
Home Finance due as on 14-07-2025 (10% of RP) 13/11/2026 & Timings: Pratik Kasture:
Limited Possession Type & Date: Last date and Timings from 11.30 t0 5.30 pm 8108844344
Physical Possession & for ission of EMD: Dues SANTHOSHA M:
15-06-2026 08/12/2026 from 11.30 am | known to MHFL/SARPL 9741487352
10 5.30 pm Not Known. SOMU G: 9611266262

DESCRIPTION OF MORTGAGED PROPERTY/IES: All part and Parcel of mortgaged property bearing No- Town Municipal Council Property No. 165/B/94CC/54, E-Khata No.
29-511-116, measuring 33.8 sq mtr, situated at 6th ward, ljari Shirasappa Badavane, Harapanahalli, KARNATAKA - 583131. Bounded as East: Public toilet building; West:House
of M Shabbir; South:House of N. Azamathulla, North:Road

NHL00480019349 CHANDRA NAYKA, Notice Dated 16-04-2025 fora | Reserve Price: Rs. 11,13,800/- | Auction Date & Timings: Sruthi: 9995186769
Under Trust account GANGYANAIK H, sum of Rs.5,35,575/- (Rupees Bid Increment: 10,000 & 09/12/2026 from 11.30 Auctioneer:
No-SARC Trust-13 VASANTHA BAI, Five Lakh ThirtyFive Thousand such multiples amto 2.30 pm Sumesh Mittal:
with Manappuram VASANTHA BAI Five Hundred SeventyFive Only) EMD Amount: 1,11,380/- Inspection Date 9993587797
Home Finance due as on 16-04-2025 (10% of RP) 13/11/2026 & Timings: Pratik Kasture:
Limited Possession Type & Date: Last date and Timings from 11.30 t0 5.30 pm 8108844344
Physical Possession & for ission of EMD: Dues SANTHOSHA M:
16-06-2026 08/12/2026 from 11.30 am | known to MHFL/SARPL 9741487352
10 5.30 pm Not Known. SOMU G: 9611266262
DESCRIPTION OF MORTGAGED PROPERTY/IES: All part and Parcel of mortgaged property bearing No- Property No 535/13B, E Swathu No.151200201300100038,

measuring 13.716000000000001 x 5.4864000000000001 Mts i.e 75.25 Sq Mts, Situated at Sri Village, Davangere Dist.PO
ANAJI, DAVANAGARE, KARNATAKA, Pin: 577512. Bounded as East:Conservancy; West:Road; South:Conservancy And House of L ik North:House of I\ i
(1) For detailed Terms & conditions of the sale, bid form, & others may also visit website of secured creditor/Assignee/M/s Shriram Asset Reconstruction Private Limited at
hitps://www.shriramarc.com or website of our auction agency at https://sarfaesi.auctiontiger.net having Office at having Office at B-705,Wall street II,opp.Orient Club,Near
Gujrat College, Ellis bridge, 380006, Gujt ). For any assi you may email at id: bchdavangare@manappuramhomefin.com & rcmkanorth@manappur-
in.com, connect with our business parter M/s Manappuram Home Finance Limited at contact numbers given in the abvove table. These terms have to be signed by the

a Gram P:

13 PR No.- 392185Road (26-27)#D
Note:-Only e-Tender shall be accepted.
Sd./-(Ravi Shankar Pravakar)Executive Engineer,
Soil Investigation Division, Advance Planning,
Road Construction Department,Ranchi.
PR 393304 (Road)26-27*D

bidder/s along with the bid form. The present notice is also uploaded on the official website of authorised officer/secured creditor.
(2) The intending bidder/s have to submit their EMD amount to be deposited by way of DD in the name of SARC-TRUST-13 and RTGS/NEFT in SARC-TRUST-13; Bank Name: ICICI
Bank Limited; Branch Address: Mumbai - Kamani Kurla West; Bank Account Number: 196205004652; IFCL Code- ICIC0001962.

STATUTORY 30 DAYS SALE NOTICE UNDER RULE 8(6) OF SECURITY INTEREST (ENFORCEMENT) RULES 2002
The borrowers/mortgagors/ guarantors are hereby notified to pay the sum as mentioned above along with up to dated interest and ancillary expenses before the date of e-Auction,
failing which the property will be auctioned/ sold and balance dues, if any, will be recovered with interest and cost.

Place: KARNATAKA Authorized Officer, M/s Shriram Asset Reconstruction Private Limited
Dated: 05-11-2026 (Acting in its’ capacity as Trustee of SARCTrust-13)




